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14,  SRWUS HYF YA TN Gt TRz, 1995 I URT-8 & ITURT-(ST) F di0ld, “Scek
QREeRI3iT T GRI&TT WA TFITer Y 7Sed? IReashiail/3ouso3mo Sheets (Optical Mark

Recognition)/Digital Data @I gf&rd T@=r arerarer & gfaeniid fhar sirear |

15.  FIRGUS Tl FaT ITATIar aiet 3ifeiags, 1995 & URT-9 & afold, "Hgerd Jar TG arar
TRIETT" ATRITeT T STR@US WgFd yaer sfaafarar adeny/srf@er smelr wfeaifarar afiam ar s
T taTT SHaT 6 o TR gan Aot Re 7 arerarer & wfaeaid forar ameer |

16.  SIRWUS HYeFcl JARr FTAG e over 3ifafarara, 1995 hr eRT-14 & UURT-(1) T 3YURT-(3) &
gioTd, “HETETHR, fgR" aTeraier T “HeTdE@IPR, AR@US" arergier & Tiaeanfud fhar seem |

17.  FREUS HYFd FaeT Fiifarar et sfefags, 1995 $r 4rT-16 7 ioid, “3cal Rt F1
& T@T SATAT- T TaLr IR 8T & TS SR Giectert adiamher e glet 1 fafyr
8 Ueh aY ek GRIETT TG SITuei” areraier 1 “3eak Rt/ 3tousoamoSheet/Digital Data #T
&I TET FATAT- "STREUS WIF Far T farar adien/sri@er smeirr feafaar ol am s
qdeT AT F TeT WHER g@RT fAuifRa & §afd seaw gRawa/storsosmo Sheet #
wdeTThe O g i fafy @ vF a¥ & va Digital data Y urer a¥ & gRiava @t et

AT F TiaeaTid fomar SireeT |
SIRES TsIUTST & e T,
YT FAR Aaredq
e giog-ag-fafer gt
afer e, sIR@s, =N
afer (Reme) Rsmer
srfergEe
26 RAd#sx, 2019

HEIT-TeloS{To--04/2019-288/cl5T0,—-3TRES AU FHT aRT IJAUIRA AR AT
AT gaRT feATh-19.09.2019 T AT FR@US T WU WaAfrar gdiam (@)
sfafagw, 2019 FT FEAlhT 3T A FRES ToIUTT & WASR & $HG @RI
YR fohar Sar &, S ok &1 #@fau & 3efeoc 348 & TS (3) & el 3ad
HRAAIH I IS AT F IR IS FHSAT ST |




1995 be enacted by the Legislature of the State of Jharkhand in the 70th year of the Republic
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THE JHARKHAND COMBINED COMPETITIVE EXAMINATION (AMENDMENT) ACT, 2019
(JHARKHAND ACT- 14, 2019)

An Act to amend the Jharkhand Combined Entrance Competitive Examination Act-

of India as follows:

CHAPTER-1

Preliminary

1.

(1) This Act may be called "The Jharkhand Combined Competitive Examination (Amendment)

(2)

2.

Short title and commencement-

Act, 2019"

It shall come into force at once.
CHAPTER-2

Amendment to the Jharkhand Combined Entrance Competitive Examination Act, 1995

The words "To Provide for Combined Competitive Examination for entrance in
graduate level vocational course of the Universities, colleges and Institutions in the
state" mentioned in preamble of the Jharkhand Combined Entrance Competitive
Examination Act, 1995, shall be substituted by the words "To Provide for Combined
Competitive Examination for entrance in Diploma/Graduate/Post Graduate level

vocational course of the Universities, Colleges and Institutions in the State"

The words "Department" means the department referred to the Rules of Executive
Business, Bihar, 1979" mentioned in sub-section-(b) of section-2 of the Jharkhand
Combined Entrance Competitive Examination Act, 1995, shall be substituted by the
words "Department” means the department referred to the Rules of Executive

Business, Jharkhand"

The words "Vocational course" means a course in Engineering, Medical Science,
Dentistry, Pharmacy, Veterinary Science, Agriculture Science, Fishery, Dairy, Forestry,

of the graduate standard and includes any other course of the same nature"
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mentioned in sub-section-(c) of section-2 of the Jharkhand Combined Entrance
Competitive Examination Act, 1995, shall be substituted by the words "Vocational
course” means a course in Engineering, Polytechnic, Medical Science, Dentistry,
Pharmacy, Veterinary Science, Agriculture Science, Fishery, Dairy, Forestry, B.Ed. of
the Diploma/Graduate/Post Graduate standard and includes any other course of the

same nature as recomended by the Concerned Authority"

The words "University, college and institute" means any University, college and
institute managed and maintained by the State Government" mentioned in sub-
section-(d) of section-2 of the Jharkhand Combined Entrance Competitive Examination
Act, 1995, shall be substituted by the words “University, college and institute” means
any University, college and institute managed and maintained by the State

Government/Private Sector/Public Private Partnership (PPP)"

The words "The Bihar Combined Entrance Competitive Examination Board" mentioned
in sub-section-(e), sub-section-(f) of Section-2, section-4 and sub-section-(1), sub-
section-(5) of section-13 of the Jharkhand Combined Entrance Competitive
Examination Act, 1995, shall be substituted by the words "The Jharkhand Combined

Entrance Competitive Examination Board"

The words "Notwithstanding anything to the contrary contained in any decision,
decree, order of any court or in any Act, rule or circular, the admission in the First year
of the graduate standard of Engineering, Medical Science, Dentistry, Pharmacy,
Veterinary Science, Agriculture Science, Fishery, Dairy, Forestry, and other courses of
same nature shall be made on the basis of the Combined Entrance Competitive
Examination" mentioned in sub-section-(1), of Section-3 of the Jharkhand Combined
Entrance Competitive Examination Act, 1995, shall be substituted by the words
"Notwithstanding anything to the contrary contained in any decision, decree, order
of any court or in any Act, rule or circular, the admission in the First year/Lateral
entry for Second year of the Diploma/Graduate/Post Graduate standard of
Engineering, Polytechnic Medical Science, Dentistry, Pharmacy, Veterinary Science,
Agriculture Science, Fishery, Dairy, Forestry, B.Ed. and other courses of same nature

as recomended by the Concerned Authority, shall be made on the basis of the
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Jharkhand Combined Entrance Competitive Examination/All India Competitive

Examination or other Examination as decided by the State Government"

8. The words and figure "Constitution of Combined Entrance Competitive Examination
Board- The State Government shall constitution the Combined Entrance Competitive
Examination Board from time to time in the following manner:-

(i) Member, Board of Revenue, Bihar - Chairman
(i) Maximum two officers of the rank of Commissioner and Secretary to be nominated by - Member
the State Government in Hindi alphabetical order from amongst Health, Medical
Education and Family Welfare Department, Agriculture Department, Science and
Technology Department, Animal Husbandry and Fisheries Department and Forestry and
Environment Department.
(iii) Maximum two State level Head of the Department to be nominated by the State - Member
Government in Hindi alphabetical order from amongst Health, Medical Education and
Family Welfare Department, Agriculture Department, Animal Husbandry and Fisheries
Department and Forest and Environment Department..
(iv) A Principal to be nominated by the State Government in Hindi alphabetical order from - Member
the Medical Colleges.
(v) A Principal to be nominated by the State Government in Hindi alphabetical order from - Member
the Government Engineering Colleges
(vi) A Principal/Director to be nominated by the State Government in Hindi alphabetical - Member
order from the Principals of Colleges of Agriculture, Fisheries, Veterinary and Animal
Husbandry, Agricultural Engineering and Forestry and the Director of the Institute of
Sanjay Gandhi Dairy Technology
(vii) Director, Development of Science & Technology - Member
Secretary

mentioned in Section-5 of the Jharkhand Combined Entrance Competitive Examination Act,
1995, shall be substituted by the following words and figure "Constitution of Combined
Entrance Competitive Examination Board- The State Government shall constitute the

combined Entrance Competitive Examination Board from time to time in the following

manner:-
(i) Member, Board of Revenue, Jharkhand - Chairman
(ii) Maximum two officers of the rank of Addl. Chief Secretary/Principal Secretary/Secretary - Member

to be nominated by the State Government in Hindi alphabetical order from amongst
Dept. of Health, Medical Education and Family Welfare, Dept. of Agriculture, Animal
Husbandry and Co-operative, Dept. of Higher, Technical Education and Skill
Development, Dept. of Forest, Environment and Climate Change, Dept. of Labour,
Employment & Training And Department of Industry.

(iii) Maximum two State Head of the Department to be nominated by the State - Member
Government in Hindi alphabetical order from amongst Dept. of Health, Medical
Education and Family Welfare, Dept. of Agriculture, Animal Husbandry and Co-
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(iv)

(v)

(vi)

(vii)

10.

11.

12.

13.

operative, Dept. of Forest, Environment and Climate Change, Dept. of Labour,
Employment & Training And Department of Industry.

A Principal/Director to be nominated by the State Government in Hindi alphabetical - Member
order from the Medical Colleges.

A Principal / Director to be nominated by the State Government in Hindi alphabetical - Member
order from the University/Government Engineering/Government Polytechnic Colleges

A Principal/Director to be nominated by the State Government in Hindi alphabetical - Member
order from the Principals/Director of Colleges of Agriculture, Fisheries, Veterinary and
Animal Husbandry, Agricultural Engineering and Forestry

Director, Technical Education Directorate (Department of Higher, Technical Education - Member
and Skill Development.) Secretary

The words "To conduct the Bihar Combined Entrance Competitive Examination"
mentioned in sub-section-(i) of section-6 of the Jharkhand Combined Entrance
Competitive Examination Act, 1995, shall be substituted by the words "To conduct the
Jharkhand Combined Entrance Competitive Examination"

In section-6 of the Jharkhand Combined Entrance Competitive Examination Act, 1995,
a new sub-section (x) shall be inserted as follows:

(x) "To decide policy and mode of admission process"

The words "The setting of the question papers and printing of the question papers and
answer books" mentioned in sub-section-(a) of section-8 of the Jharkhand Combined
Entrance Competitive Examination Act, 1995, shall be substituted by the words "The
setting of the question papers and printing of the question papers, answer books and
Optical Mark Recognition Sheets"

The words "Despatch and receipt of question papers/answer books to and from the
examination centres and their coding and decoding" mentioned in sub-section-(d) of
section-8 of the Jharkhand Combined Entrance Competitive Examination Act, 1995,
shall be substituted by the words "Despatch and receipt of question papers/answer
books/optical Mark Recognition Sheets to and from the examination centres and their
coding and decoding"

The words "Evaluation of answer books" mentioned in sub-section-(e) of section-8 of
the Jharkhand Combined Entrance Competitive Examination Act, 1995, shall be
substituted by the words "Evaluation of answer books/Optical Mark Recognition Sheets"



14.

15.

16.

17.
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The words "Safe Custody of answer books" mentioned in sub-section-(h) of section-8
of the Jharkhand Combined Entrance Competitive Examination Act, 1995, shall be
substituted by the words "Safe Custody of answer books/Optical Mark Recognition Sheets
/DigitalData"

The words "Combined Entrance Competitive Examination" mentioned in section-9 of
the Jharkhand Combined Entrance Competitive Examination Act, 1995, shall be
substituted by the words "The Jharkhand Combined Entrance Competitive
Examination/All India Competitive Examination or other Examination as decided by
the State Government"

The words "Accontant-General, Bihar" mentioned in sub-section-(1) and sub-section-
(3) of section-14 of the Jharkhand Combined Entrance Competitive Examination Act,
1995, shall be substituted by the words "Accontant-General, Jharkhand"

The words "Safe Custody of Answer Books-The Answer books of the Combined
Entrance Competitive Examinations shall be kept in safe custody for a period of one
year from the date of declaration of the result" mentioned in Section-16 of the
Jharkhand Combined Entrance Competitive Examination Act, 1995, shall be
substituted by the words "Safe Custody of Answer Books /Optical Mark Recognition
Sheet /Digital Data—The Answer books /Optical Mark Recognition Sheet of the Jharkhand
Combined Entrance Competitive Examination/All India Competitive Examination or
other Examination as decided by the State Government shall be kept in safe custody
for a period of one year from the date of declaration of the result and the Digital Data
be kept in safe custody for a period of five years "
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